
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT HYDE RABAD 

O.A. No.511/90 
	

Dateof Order:14th June,1993 

Between 

Shri T. Hanumantha Rao 
	 Applicant 

\JChief Personnel Officer, 
South Central Railway, 	 - 

c-  secunderabad a&anthe 
. 'tèiftor Dfflsional Personnel 

öUthCentral Railway,Secunderabad .. Respondents 
Counsel for the Applicant 	:.: Mr V. Krishna ftao 

Counsel for the Respondents 	Mr Jelli Siddaiah 
SC for Rlys. 

CORAM: 

HON'BLE SHRI A.B. CORD-lI, MEMBER(ADMN) 

HON'BLE SHRI T. CHANDR?SEKHARA REDDY, MEMBER(JUDL.) 

(Order of the Division Bench delivered by 

Hon'ble Shri A.B. Gorthi, Member(Admn) 

The applicant herein, who was promoted to the 

post of Senior Clerk, arm 4c2c1984, was eeed 

as Junior Clerk w.e.f. 5.2.1988. Aggrieved by the same, 

he has represented to the authorities concerned, who, 

having examined the representationØ of the applicant, 

turned it down vide orders dated 26.8.1988. The relief 

sought by him in this application is a direction to the 

respondents to treat the services of the applicant in 

the Grade of Junior Clerk, as regular from 16.11.1972 

and to grant him consequential promotion$#. 
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.2.. 	 /EIjjI:: 
The applicant was initially appointed as Gangman 

on 20.4.1959 in south Central Railway. He was subsequently 

promoted as Assistant Time Keeper and thereafter, as an 

adhoc junior clerk in the pay scale of Rs.110-180 under 

permanent way Inspector, Kazipet with effect from 26.14.1968 

The post of Assistant Time Keeper was upgraded to the. 

grade of Rs.260-400 with effect from 26.10.1972. Subse-

qutnay, the applicant was promoted to the post of 

Senior Clerk on 4.2.1984 	and he continued to serve 

in the said post till 5.2.1988, the date on which 

he was reverted- to the post of Junior Clerk. 	The contentic 

of the applicant is, that, since he was working as 
C) 
junior Clerk from 16.11.1972, the respondents ought to 

have qonsidered his case for regularisation. The 

Lapplicant 	the case of one Sri vittal Kuppuswamy, 

who was similarly promoted to the post of Senior Clerk 

but, has not been reverted. 

The respondents in their reply affidavit have 

clarified that the post of Assistant Time Keeper, Material 

Checker and Ballast Checker in the grade of Rs.105-135 

in the Engineering Department were then filled by selection 

from Class IV employees such - as Gangmen and kthalasis, 

having minimum S years service. The applicant, who was 

a Gangman, was selected to the post of Assistant Time 

Keeper/Material Checker and was posted as Material 

Checker with effect from 30.3.1965. His Avenue for 

promotion is as Time Keeper/Clerk in the grade of 

Rs.110-180 against promotional quota. In the year 1970, 



the post of Assistant Time Keepers in the grade of 

25.105-135 were upgraded to the scale of Rs.110-180. 

MO The post of Time Keeper/clerk in the scale of Rs.110-1301  S c 

et to be filled by direct recruitment (66.2/3%) and 

by promotion (33.1/3%). The applicant had appeared for 

selection against promotional quota in the year 1972 

and 1975, but was not selected for promotion. on the other 
the cases of 

hands/certain other individuals like Sri Vittal Kuppuswamy 

and K.p.Balasubramaniam were altogether different, as they 

were regularly designated as Material checkers with effect 

from 1.10.1972. The respondents,however have stated in 

their counter affidavit, that certain clarifications were 

sought from Headquarters with regard to the conducting of 

the selection to the erstwhile seniors of the adhoc clerks 

and necessary action would be taken on receipt of a reply• 

from Head4atters. 

4. 	The sher question that has been raised for our 

consideration is, whether the applicant is entitled to be 

retained in the promotional post of Senior Clerk p+im-ly, L 
on account of the fact, that he continued to perform duties 

in that post for a period of almost 4 years. Admittedly, 

the applicant was promoted to the post of Senior Clerk 

on 4.2.1984 purely on adhoc basis. From the respondents'reply 

it is apparent that , had the applicant qualifiedP'rna the 

selection test held either in 1972 or in 1975, he would not 

have been reverted to the post of Junior Clerk as has been done. 

It is well settled, that an adhoc employee has no prescriptive 

right to hold that post for ever and that, he has t7?nake room 
iw 



k.:6 regularly selected candidates as and when they 

become available. In view of this, we find no merjt 

in this application. Before dismissing the same, 

we would however, like to oberve that it will he 

open to the respondents to reconsider the case of the 

applicant, in accordance with the statement made by 

them ir4ara S of the Counter affidavit dated.28.1.lggi. 

It is also open to them to give a fresh opportunity 

to the applicant to appear for the selection test, 

if he is otherwise, eligible for the same. 

5. 	with the above observations, the 01½ is dismissed. 

There shall be no orders as to costs, 

r c#)*4 eUc&.~.,zO 

(T. CHANDRAgEKHap1½ REDDY) / 	JIGOHI?S Mernber(Judl,) Member (Adnin) 

Dated:14th June, 1993 

(Dictated in the Open Cout) 

mvl 	 Sep%ty RegistcPfjj 

To 
The Chief Personnel Officer, 

s.c.Rly. Secuncierabad. 

The Senior Divisional Personnel Officer, 
BC Division, S.c.Rly. Secunderabad. 

One copy to Nr.V.Krishna Rao, Advocate, CAT.Hyd, 

One copy to Mr.J.Sidajah, SC for Rlyz,CAT.Hyd, 

One copy to Hon'ble Mr.A.B.Gorthy, Merter(AJ CAT,Hyd. 

One copy to Library, CAT.Hyd, 

One spare copy. 

pVrfl 

r 



- 
TYPED 	 OFAp k - 

IN THE CENr 	ADMINIpaTIvj- CHEC}D BY 	 APPROVE 
HYDERABAD 7BENCH 

HYDERABAD 
'S- IN THE CENTpjT AD14 ?STRATIVE TRIBUNAL 

HYDERABA,,4ENCJJ. AT HYDERABAD 

-. 	 THE HON'BLE MR. 
V. 

AND. 

•: 	 THE HON'BLE 

AND 

THE HON'BLE MR.T.CPJ\NDPJSEI/JiAR REDLY:M(J) 

THE HON'BLE MR.2%'J. ROY ; MEMBER(JlJa) 

Dated:\\.ç- - 1993 

R.A$MAN0. 

O.A.NO. 
- 	

T.A.No. 	 (W.PJb. 

dmitt d and Thterirn Directions issued 

F 

lalowe 

Dispos d of with directictls 

• Dismissed 
rnstnis.eda5 with &awn 

- 	 Disrflied for default 
- 	 M.A.o4dered/Reit 

' 	
No order as to costs. 
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